
IN TliE CENTRAL ADHI«I3TR/\TIVE TRUJUNAL
NEVJ DELHI

O.A. No» / 397 of 1987

Date of Decisions 3«8.87

•Ifeta.aa. Applicant •
vs.

Union of India Respondents

Applicant through Shri Ajay Kumar Tandon
Respondents through Shri Pi,H,RamGhandani

CORAM: The Hdn'ble Mr Justice K.Madhava Reddy ••• Chairm^ ^
The Hon'ble Mr Kaushal Kuxaar ' ••• MeraberCAM)
(Judgement of the bench delivered by Hon'ble Mr
Justice K.Madhava Reddy Chairman)

JUDGEMENT

This is an application under Section 19 of the Administrative
Tribunals Act, 1985, calling in question an order of dismissal
made by the President in exercise of the powers vested in him under
Article 311(2)(c) of the Constitution of India. By that order, the
applicant was not only dismissed from service but the pensionary
benefits on compassionate grounds were also disalloived under the
proviso to Rule 41 of the Central Civil Services(Pension) Rules, 1972.
2. Shri Tahdon, learned counsel for the applicant, vehenently
contended before us that this order of dismissal does not record
reasons for dismissal and is not supported by any material. The so-^
called satisfaction reached by the President without making any
enquiry to hold that dismissal ms necessary in the interest of
security of state is unsustainable and should be judicially reviewed
by this Tribunal, ^^e also further contended that in any case before
disallowing pensionj the applicant should have been given notice.
Thus, the order, according to him, violates all principles of
natural justice and deserves to be quashed on that short ground.

3,. So far as the first ground of attack is concerned, vje must
straightaway refer to the decision of the Supreme Court in Union
of India and another vs. Tulsi Ram Patel, 1985(2) SLR 145 in which
the Constitution Bench of the Supreme Court declared

"The satisfaction so reached by the President or the Governor

must necessarily be a subjective satisfaction. Expediency
involves matters of policy. Satisfaction may be arrived
at as a result of secret infonnation received by the
Government about the brewing of danger to the security of

the State and like matters. There may be other factors

which may be required to be considered, weighed and
balanced in order to reach the requisite satisfaction whether
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